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o R D E R (Oral)

The applicant herein had approached this Tribunal

" in OA No.2893/91 aggrieved by tne inaction of the

respondents in not making the payment of his pay and

allowances of Superintendent‘Gr.—I,'B&R w.e.f. 28.6.1986

'.1n the appropria@e scale of pay. The OA was disposed of

by an qrder dated 25.3.1994 directing the respondents to
pay the due amounts with simple interes£ atfthe rate of

12% per annum from 1.3.1987 from the date on which the

. amount was due to be paid whichever is latter until the

amounts are actually pajd. The appliicant has now come

- pefore the Tribunal, in the present OA, with the

' submﬁssioh that while the due amounts have been paid, the

payment of interest as direbted by the Tribunal has been

denied to him.
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2} The respondents in their reply have gtated that
tﬁey have no intention to deny bayment of 1ntérest - as
direcped' by the TriSuné1 put delay is oﬁ account of
completion of certain procedural formalities. They also
submjt that they nave been pursuing the’cése viéorous]y

with the concerned authorities.

3. Today when the matter came up for hearjng, the
1earﬁed counse] for the respondenﬁs submity® that the
paymént of the due interest will be made to the applicant
in accordance with the directions of this Tribuga1 within
a period of three months. This is acceptable to the
opposing counsel. Accordingly, 1 dispose of this OA with
a direction to the Eespon&ents on the basis of the
statement made at fhe'bar by the 1earned<counsel fpr the
respondents that paymént'of interest will be made within
three months.i No order as tq costs.
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